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CENTHRAL ADMINISTRAT IVE TRIBUNAL
PRINCIPAL BENCH

Mo DELHI
Lohe NU. 648/88 DECIDED ON : 20.8.=593
Sushil Bhatnagar oo Pet it ioner
Vs,
Union of India & Ors. e Héspondents

THE HON'BLE Mi. B. N. OHOUNDIYAL, MEMBER (A)

THE HON'BLE Msa Be S. HEGDE, MoMBER (3)

Petitiom r through Shri 5, K. 3awhney, Counsel

Respondants through Shri 0. P. Kshatriya, Counssl

O R DER (ORAL)

Hon'ble Shri 8, N. Dhoundiyal -

lLearned counsel fgr the petitiom r;submits that
this 0.A. has become infructucus as the petitiorer has
already retired from:service. Ths 0.A. is, therefors,

digmissed as infructuous. No costs,
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